
/
Central ^Hdministratiue Tribunal

Principal ^^nch, Nau 'Blhi, IU ]

OA-1276/94

HON'BLC m. 3USTICL CHCTTUR S AN K-W AN NAIR^ CHAIR^'UN
H0N»3L£ W. S,P. 3ISUAS, Mi.W3£R(A)

Nay Delhi this the 19th day of Novsmbsr, 1996,

Shri Brahama Upadhyay,
S/o Shri Sheet al Upadhyay,
C/o Shri Babu Ram ilabey,
iiem Kunj , Near Plalakpur,
Wianjarpur,
Roorke8-247 667. (UP). Applicant

(through Shri K. N, Bahuguna, advocate)

versus

1, Council of Scientific &
Industrial Research
' ANUSANUHAN BHAlANS

Raf i War- g,
s'vBW 1 h 1.
through its Ooint Sscrstary (A),

2. Director, \
Central Building Research Institute,
loork9-247 667 (UP).n.

3, Shri Ranveer Singh,
S/o Shri Lai Si ngh,
R/o flalakpur, Khanjarpur,
Hoorke-247 667,

4, Shri Vikram Pal,
working as Peon,
uentral Building Research Institute,
Roorke-.247 667.

5, Shri Hira Lai,
working as Peon,
Central Sjilding Research Institute,

RoGrkc3-.247 667(UP). Raspondanti

(through Shri \1, K. Rao, advocate)

The application having been heard on 19,11«1tt6 the
Tribunal on the same day delivered the following t

0^ OCR

Chettur Sankaran Nair (3), Ch air man

Applicant seeks a direction to second respondsnt

to engage him as a casual labourer on the basis of the
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order in OA-1941 and 1989 to 1993 of 1989. It is not

clear uhethsr he was a party to those orders. i-ven if

he uare, one order cannot be enforced through an indspendent

original application, Uo decline jurisdiction and dismiss

th8 application. No costs.

Dated, the 19th day of Nov/eraber, 1996,

/vv/

(S,P, Ri,S'..;ac ) (CJisttur Sankc.rar A,,ir(3))
riember(A) Chairman


